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BEFORE THE NATIONAL COMPANY LAW TRIBLNAL, MUMBAI BENCH
CP No. 1488/IBCNCLT/MB/MAH/2o1 ?

worth to place on record that the Operational Creditor had knowledge ofthis Dispule.

Hence, my conscientious view is that this Petition / Application is not lit for

commencement of CIRP. If the remedy in any other law is available to the

Operational Creditor the same can be availed, however, as far as the Insolvency Code

is concemed the scope of'admission' of a claim is limited one. Any observation,

legal or factual, shall not prejudiced the rights of the Operational Creditor, if to be

exercised under any other Law.

29. For the reasons cited above this Petition / Application is Dismissed. However, in the

facts and circumstances ofthe case there is no order as to cost.

30. Ordered Accordingly. To be consigned to Records.

Dared : 31.08.2018 M. K. SHRAWAT
MEMBER (JUDICIAL)
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